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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
O.A. NO. 252/ 2023

IN THE MATTER OF:

BHERA LAL GOYAL & ORS. ...APPLICANT

VERSUS
MINISTRY OF ENVIRONMENT, FOREST,

AND CLIMATE CHANGE & ORS.
...RESPONDENTS

COMMON SHORT REPLY ON BEHALF OF PRINCIPAL SECRETARY

REVENUE _DEPARTMENT, GOVERNMENT OF RAJASTHAN
(RESPONDENTS NOS. 4) AND DISTRICT MAGISTRATE, PALI,

RAJASTHAN (RESPONDENT NO. 6)

MOST RESPECTFULLY SHOWETH:

1. The present commonshort reply is being filed on behalf of the

principal Secretary, Revenue Department, Government of

Rajasthan (Respondent No. 4) and District Magistrate, Pali,

Rajasthan (Respondent No. 6) to the present application. The

issue in present application pertains to construction of a resort/

tourism unitin Village Sadri, Tehsil Desuri, District Pali,

Rajasthan.

ISSIONS:

PRELIMINARY SUBM

2. The Answering Respondents have been incorrectly arrayed as a

parties as the present issue arises out of a lease granted in




3.
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favour of Respondent No. 8 by the Nagar Palika,Sadri,
Rajasthan, who has not been arrayed as a party.The Respondent
No. 4 granted the sanction of allotment on 26.08.2011 which
was thereafter revoked on 12.10.2015. Therefore, no allotment
was made by the Answering Respondents. Hence, the present
application needs outright dismissal for non-joinder.

Moreover, the present Application deserves outright dismissalin
view of the Draft Notificationpublished vide S.0. No. 1960 (E)
dated 18.06.2020 having lapsed on 06.04.2023.The present
application which was preferred on 03.03.2023 singularly
premised upon the said Draft Notification, which in any case had
prospective effect only. Thus the application is not sustainable
especially when there is no other valid legal ground made out in
the instant application for interference by this Ld. Tribunal.

It is most respectfully submitted that the Application is barred by
limitation as much as any action of the Answering Respondents
n 14 of the Nation Green Tribunal Act, 2010

is concerned. Sectio

specifiesthat the application must be instituted before the Ld.

Tribunal when made within a period of six months from the date

when cause of action has arisen. Moreover, the Applicant is

attending to challenge allotment of the land which took place in

January 2022 by Nagar Palika, Sadriafter approval of the State
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Government which has nothing to do with the Answering
Respondents.

RIEF FACTS

- The correct facts and circumstances establish that the
Respondent No. 4 and 6 acted in accordance with law and
procedure in the present case. It is respectfully submitted that
Respondent No. 4 granted sanction of allotment on 26.08.2011
for construction of resort/ tourism unit in view of Rajasthan
Tourism Unit Policy, 2007. It is pertinent to note that the
allotment sanction was made after the Forest Department issuing
NOC on 21.01.2011 noting that the area in question falls outside
the ESZ, as well as PWD& the Water Department issuingNOCson
01.02.2011 concerning the said land.True Copy of the
communication dated 26.08.2011 by Secretary, Revenue
Department, Government of Rajasthan (Respondent No. 4) to
District Collector, Pali (Respondent No. 6)sanction of allotment is
annexed herewith and marked as ANNEXURE R-1.True Copy of
the Rajasthan Tourism Policy, 2007 is annexed herewith and
marked as ANNEURE R-2.

Thereafter, in accordance with the then existing rules and
regulations, Respondent No. 4 revoked the sanction of allotment
on 12.10.2015.True Copy of communication by Joint Secretary,

Revenue Department, Rajasthan Government to District
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Collector, Pali (Respondent No. 6) dated 12.10.2015 recording
about revocation of sanction of allotment dated 26.08.2011 is
annexed herewith and marked as ANNEXURE R-3.

. Vide a communication dated 01.06.2018 issued by the Revenue
Department (Group 3) which placed its reliance on a
communication dated 28.11.2011 issued by Department of Town
Planning, Jodhpur recording the concerned land is located within
the periphery of Nagar Palika, Sadri, Rajasthan. The said letter
further records that no action was expected concerning the land
in issue either by Respondent No. 4 or 6.

_In view of the said factual backdrop, the Respondent No. 6
passed an order dated 11.06.2018 and transferred various lands
including the concerned land to Nagar Palika, Sadri, Rajasthan
on the basis of notification dated 08.12.2010 issued by the
Revenue Department (Group 6). True copy of the notification
dated 08.12.2010 issued by the Revenue Department (Group ) is
annexed herewith and marked as ANNEXURE R-4.

. As is apparent from the record, that the Forest Department,
Rajasthan granted conditional NOC dated 24.04.2018 to
Respondent No.8. The Forest Department clearly noted that the
estion was within the 1 Km boundary of the sanctuary

land in qu

and thus, was an Eco Sensitive Zone under the State

Government’s notification dated 13.05.2016. The Forest
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Department directed the Respondent No. 8 to take all necessary
clearances/permissions from the Rajasthan Pollution Control

Board and other concerned departments.
10.Furthermore, the Answering Respondents most respectfully
: submit that the present case was considered by the Screening
Committee of the department of Local Self Government (LSG)in
its meeting held on 01.07.2021 andgrant of NOC by the Forest
Department to the Respondent No. 8 was examined and found to

be valid. True Copy of the Decision of the Screening Committee

RSN PR el o -

dated 07.07.2021 is annexed herewith and marked as
ANNEXURE R-5.

11.Thereafter, the Ministerial Empowered Committee in its meeting
06.12.2021 has upheld the decision of the Screening Committee
dated 07.07.2021. It is pertinent to highlight that after
12.10.2015, Respondent No. 4 had no role to play pertaining to
the land in question. Moreover, vide order dated 11.06.2018, the

Respondent No. 6 establishes that the said land in question was

transferred to Local Self Government and does not fall under

Revenue Department. True Copy of the decision of the Ministerial
Empowered Committee dated 06.12.2021is annexed herewith
and marked as ANNEXURE R-6.

12.1t is reiterated that the Applicants are repeatedly calling the

actions of the Answering Respondents as malafide without any
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basis. One such glaring instance of allegation is that the
Respondent No.6 has not discharged its duties by not stopping
the construction of the resort / tourism unit in question.
However, as per records, the alleged construction was to be
monitored by the Local Self Government (LSG) & the Forest
Department, not by the Revenue Department, i.e., no mentoring
was required by the Answering Respondents.

13.1t is pertinent to highlight that an application was made by the
Applicant before the Respondent No.6 on 29.04.2023 stating
about the illegal construction being carried out on the concerned
land. On receiving the said complaint, the Respondent No. 6
directed the concerned authorities to examine and take
immediate necessary actions. However, it is pertinent to highlight
that the said complaint by the Applicant herein was submitted
before the Respondent No. 6 much after filing of the present
application before this Ld. Tribunal.

14.1t is further submitted that no complaint along with proof of
felling of trees has been made to the Respondent No. 6 to take
any action in that regard. Further, even the Factual Report dated
10.04.2023 submitted by Respondent No.3 before this Hon’ble
Tribunal itself goes on to show that there is no felling of trees in
the land in question.

5 P

gl (T
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15.It is submitted that the instant original application deserves to
be dismissed. The Answering Respondents most respectfully
reserves their right to file a detailed individual replies to the

present application, if necessary or directed by this Ld. Tribunal.

PRAYER:

It is therefore, most respectfully prayed that in view of the

submissions made hereinabove, the Hon’ble Tribunal may be pleased

o~

a) Dismiss the present application of the Applicant with
exemplary costs;

b) and pass any other order, direction, or relief that it may
deem fit in the interest of justice, fairness, equity, and good

conscience.

PRINCIPAL SECRETARY, REVENUE, GOVERNMENT OF
RAJASTHAN

AND

DISTRICT MAGISTRATE, PALI, RAJASTHAN

—

_a;"ji A
= S aMF\
THROUGH > !
PRACHI MISHRA
Advocate

8, Todarmal Lane,
Bengali Market
New Delhi New Delhi - 110001
16.05.2023 Ph, 9818488187
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PRINCIPAL BENCH, NEW DELHI
O.A. NO. 252/ 2023
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IN THE MATTER OF: S L S
BHERA LAL GOYAL& ORS. ...APPLICANTS

VERSUS
MoEF&CC & ORS. ...RESPONDENTS
AFFIDAVIT

I,Devyani D/o Shri JAIDEO0 TANWLIR aged about3J years R/o
DESURT PALT ,Rajasthanpresently atDesuri,

Pali working asSDO, Desuri, Pali,Rajasthan am the OICin the above-

mentioned matter and solemnly swear and affirm on oath as under: -

1. That I am working as SDO, Desuri, Pali,Rajasthan am the Officer
in Charge (OIC) in the abovementioned matter thus competent to
swear the instant affidavit as I am sufficiently conversant with

the facts and circumstances of the present case.

9. 1 state that I have read and understood the contents of the
accompanying Reply which have been drafted by my counsel
under my instructions, and the same have read and understood
by me. I say that the contents of the same are true and correct

based on information derived from case records and official

records.

3. That the submissions made therein are believed to be true and
that nothing matf:nal has been concealed therefrom. ATT E ST E ﬁ




DEPONENT
T (wh)

VERIFICATION: -

I, the Deponent above named do hereby solemnly }afﬁrm that the
contents of Paragraphs No. 1 to 4 of the foregoing Affidavit are true
and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

Verified at fI'te__ on this _(é__ day of May, 2023. W

ey, DEOE
S e SRS ""”'63)’ 15 Rgh ()
\\’v\‘\%‘l‘wg ’
Y - DESURI
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RAJASTHAN TOURISM UNIT POLICY- 2007

In the year 2006, the Tourism Department had announced a New Hotel
Policy of Rajasthan. This policy is proposed to be replaced by
Rajasthan Tourism Unit Policy— 2007.

Rajasthan is one of the leading Tourism States of India. The Glorious
Heritage and colorful culture of the state is a special attraction for
Foreign Tourists. Heritage assets, found all over the state can be utilized
for development of Tourism. During the last few years, there has been
tremendous increase in the number of Tourists to the State. However the
infrastructural facilities have not kept pace. Presently there are 36,000
rooms available for Tourists and by year 2012 an additional 20,000 Hotel
rooms would be required for Tourists in the State. With this objective, the
State Govt. had in 2006 announced a New Hotel Policy proposing
several concessions. The concessions in the hotel Policy 2006 were to
be extended to the Star category of Hotels only, whereas several other
categories of hotels, heritage hotels and other tourism units such as
camping sites, holiday resorts and restaurants etc. are also providing

accommodation for tourists.

In this regard, Tourism unit as defined in rule 1AA of Rajasthan
Land Revenue (Industrial Area Allotment) Rules, 1959, and Rule 2 (r) of
Rajasthan Land Revenue (Conversion of Agricultural Land for Non-
Agricultural purpose in Rural areas), Rule, 2007, includes all types of
hotels, heritage hotel, holiday resorts etc. In view of the new definition of
Tourism Unit, it has become essential for Tourism development not only
to include classified hotels in the Hotel Policy but also to include all other

12
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category of hotels, heritage hotels and other tourism units in the New

Policy. With this objective Rajasthan New Tourism Unit Policy — 2007 is

being announced. The following concessions and facilities have been

made applicable for all types of Tourism Units :—

In Rule 2(r)(d) of Rajasthan Land Revenue (Conversion of
Agricultural Land for Non-Agricultural purposes in Rural areas),
Rule, 2007, a restaurant having investment of Rs. 10.00 lacs or
more, has been included. This investment will be increased to Rs.
1.00 crore.

Considering the new developments taking place in the Tourism
sector and the possible need for inclusion of new definitions in the
policy to avail of the benefits, Principal Secretary, Tourism and
Principal Secretary, Urban Governance would define and
recommend to the concerned departments to include such
activities as Tourism Units in applicable rules.

Health Spa or other medical health related activities such as Yoga
etc. attached with Tourism Units, Golf Academy, Golf Course,
other Sports related activity would be included in the definition of
Tourism Units in applicable rules.

As per the above definition and interpretation with regard to the Tourism

Unit, the concerned departments would amend their respective rules,

sub-rules and notifications accordingly.

1.

Allotment of Land for Hotels and other Tourism Units

13
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For establishment and development of all types of Tourism Units,

including all types of Hotels State Govt. would make available land as

per following procedure:-

a. Jaipur Development Authority, UIT, Municipal Bodies, Gram
Panchayat and District Collectors would identify suitable land
for the establishment of Tourism units in which hotels are also
included. Such land bank will be reserved for all categories of
Hotels and Tourism Units such as:-
1-Budget Hotels (1,2 & 3 Stars)

2-4 Star Hotels
3-5 Star & 5 Star Deluxe Hotels
4-Other Tourism Units

b. Information of such Land Bank would be made available on the
website of the Tourism Department and that of concerned Local
Body/ District Collector.

c. The maximum and minimum land area to be reserved for
different categories of Hotels as well as other tourism units
shall be as under:-

S. Category Minimum Land Area Maximum Land
No. Area
(1) | Budget Hotels (1, 2 | Up to 1200 sq. mirs. Up to 4000 sq.
& 3 Star) mitrs.
(2) |4 Star Hotels Up to 6000 sq. mirs. Up to 12000 sq.
mtrs.

14
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(3) |5 Star
Category

& Deluxe

upto 18000 Sq. mtrs.

Up to 40,000 sq.

mtrs.

(4) | Other tourism unit

as per
requirement  /

availability

2. (a)

As specified at point no. (1)(a) Local bodies / Panchayats /

District Collectors, shall identify and reserve land on Special Reserve

Price for hotels and other tourism units. For hotels and other tourism

units, special reserve prices will be fixed in relation to present

commercial reserve price of the local area as under:-

Hotel Category

Minimum Special Reserve Price

(i)  One Star 10 Percent of the commercial
reserve price

(2) Two Star 20 Percent of the commercial
reserve price

(8) Three Star 30 Percent of the commercial
reserve price

(4) Four Star 45 Percent of the commercial
reserve price

(5) Five Star 50 Percent of the commercial
reserve price

(6) Other Tourism Unit 50 Percent of the commercial

reserve price

15
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This special reserve price shall be the base price for disposal of
identified and reserved lands through a process of competitive bidding.
The Local Bodies / District Collectors shall notify the special reserve
price of various identified land sites for tourism unit projects on their
websites and also on the website of Department of Tourism. But the
special reserve price shall not be less than the residential reserved price
of that specific area. In compliance of new policy, Urban Governance
and Revenue Departments shall amend their respective rules as
indicated above.

(b)  The process of competitive bidding and allotment for such reserve
Hotel lands with "Special Reserve Price" shall be as follows:-

i. The Local Bodies shall notify through public advertisement for
sale and disposal of lands identified and reserved for hotels and
other tourism units through competitive bidding. The Special
Reserve Price for sale / disposal shall be indicated in the
advertisement and this price shall be the base price for disposal
of land through competitive bidding.

ii. Concerned Local Body / Panchayats / District Collectors shall
regularly take action for the disposal of the available land,
through public advertisement. In case more than one applicant
applies for the land within the specified time period, the sale /
disposal of land shall be done through competitive bidding. In
case no application is received in the specified time period, than
allotment of land, shall be made to the single bidder on special
reserve price, as per the other provisions of the Tourism Unit
Policy

16
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In case of above 2 b (i) and 2 b (ii), the Local Body /
Panchayats / District Collectors shall ensure applicability of
pre-qualification of bidders who are allowed to bid for the hotel
land or the single applicant / bidder who is considered for
allotment of land at Special Reserve Price. The Local Bodies /
Panchayats / District Collectors shall also ensure that the
successful bidder in the competitive bidding process or the
single bidder / applicant (who has been considered for allotment
of the land on Special Reserve Price) shall provide a
"Performance Guarantee" equivalent to 10% of the project cost.
Commercial activities on such land shall be restricted to a

maximum of 15% of constructed area.

. The following eligibility criteria is laid down for being eligible for

bidding and applying for hotel / tourism units land under this

policy

1. No conditions for Budget Hotel ( for 1,2 and 3 Star
Category hotels)

2. For 4 Star and above — The bidder / applicant should be a
Hotelier / Tour Operator / involved in the field of tourism.
In case the applicant does not have the above eligibility,
then a tie up with a consortium with one of the members
having the desired eligibility conditions can be considered.

3. Land made available under this policy cannot be used for

any other purpose for 30 years.

Conversion of Agricultural Land in urban areas

17



318

(i) Conversion of agricultural land in urban areas have been
done under Section 90'B' of Rajasthan Land-Revenue Act,
1956. Required orders are passcu vy vuniveniicu Lucar Body
viz Jaipur Development Authority / UIT / Municipal Bodies.
Presently for the establishment of Hotel and other tourism
units, since there is no separate category, conversion is
done in the commercial category. Recently, State
Government has launched a new Township Policy vide
Notification No. F19(1)UD/3/2002 dt. 29.03.2007. As per
para no. A(13), a provision has been made for conversion of
agricultural land in to non-agricultural land for different
proposes. In this Policy commercial conversion of
agricultural land @ of Rs. 400 /- per sq.mtr. in Jaipur City
and different rates for other cities, have been made
applicable. There is no separate rate for Hotel and other
Tourism Units. Generally hotels are considered to be in
commercial category. As such it is proposed to assign a
subcategory in the commercial category, for hotels and
tourism units, so that there is no ambiguity in land

conversion for commercial lands and Hotels.

(i) The State Govt. intends to provide full relaxation to Hotels
and other tourism units for conversion from agricultural land,
therefore sr. no. 3 in the table given below para no. A(13) of
the Township Policy, a new provision would be included by
which conversion charges / fees would be exempted for
establishment of hotels and other tourism units from
agricultural land.
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Use

City (amount in rupees per sq. yard)

Jaipur

Divisional
Head Qitrs.
(Except
Bharatpur)

Cities
having
population
one lac +

Towns with
population
less than

one lac

Agricultural to Hotel
(Tourism Unit) in a
township or
independent plot)

Nil

Nil

Nil

Nil

(4)

(iii)Similarly as per para no. C/6 of above notification,

development fees are also imposed, which have been

determined as Rs. 200/- per Sqr. yard in Jaipur and in other

cities Rs. 150/100 per sqr. yard. Under this Tourism Unit

Policy, provision for abolition of the charges are also being

proposed by adding new proviso (iv) to para 6/c of the new

Tourism Policy as under :-

(iv) Hotels and other Tourism Units

- Nil

For conversion of agricultural land into non-agricultural land

in Rural areas.

Under

Rule-7 of Rajasthan Land

revenue

(conversion of

agricultural land for non-agricultural purpose in Rural areas) Rules,

2007, provision for conversion for different purpose has been

made and Rule 8 mentions about provisions for relaxation. As per

provisions of Sub Rule(2) & (4) of Rule 8 a maximum area of 2000

19
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sgr. mirs and 1200 sqr. mtrs for Tourism Units and Hotels has
been made. Similarly in Sub-Rule (3) & (5) 50 % exemption in fees
has been made. It is proposed that in rural areas for different types
of hotels and other tourism units full exemption from agricultural
land conversion fees will now be made, for which necessary

amendment in Rule 8 will be made as under :-

The amended Rule-8 of the Rajasthan Land Revenue
(Conversion of Agricultural Land for Non-Agricultural Purposed in
Rural Areas) Rules, 2007 is proposed to be as under —

8.  "Exemption of Conversion Charges —

(1) No conversion charges shall be payable by any department
of State Government or a local authority for conversion of
land for non-agricultural purpose for any official use.

(2) No conversion charges, as prescribed in Rule-7, shall be
payable where a tenant desires to establish a hotel or any
other tourism unit as defined in Rule 2 (r) on the land held by
him, upto 31% March, 2010."

Regarding conversion of residential land and heritage
properties into Hotels and other tourism units

In Rajasthan Municipal Corporation (Land-Utilization
Conversion) Rule, 2000, provisions for conversion of
residential land into commercial and other purposes, have
been made and definition of commercial, residential and

industrial land — utilization has been given. In Rule 12,

10

20
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provision for conversion of non-commercial land for
commercial purpose has been made on 40% of the reserve
residential price. As per these provisions any residential land
or building used for hotels shall be converted on the 40%
residential reserve price. All such heritage properties forts,
palaces are also covered in this category and in case of
establishing hotels in such heritage properties, developer has
to deposit conversion charges as per provision of the Rule-
12.

In Rajasthan presently there are many havelis, forts and
palaces in heritage category that can be developed into
hotels, which would be of special attraction to tourists. This
would not only increase the tourist arrivals in the state but
also promote the culture of Rajasthan. Hence for this, in Rule-
12(i) the following proviso shall be added :-

(i) that any heritage property such as havelis, forts,
palaces, hunting lodges etc, which have been
constructed prior to 1950, and are proposed to be
utilized for conversion / construction into heritage
hotels having minimum of 10 rooms shall be exempted

from above mentioned fees.

(i)  provided further that if any residential land or
residential buidling is proposed to be used for hotels or
other tourism units, having minimum of 10 rooms, shall

be exempted from above mentioned fees.

11
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Provided further that for other tourism units and
camping sites or tents etc, restriction of 10 rooms will

not be applicable.
Regularization

There are some heritage properties and residential land and
buildings which are running as hotels or other tourism units without
permission and are also operational. Under new policy, new hotels
and tourism units will be fully exempted from land conversion
charges. If land and buildings are being used as Hotels and
tourism units without prior permission, the same shall be
regularized under Rule-12 of Rajasthan Municipality (Land-use
conversion) Rule — 2000 on the basis of merits as per new clause
of Rule-12 on payment of 25% of regularization fees.

F.A.R.

Presently there is provision of 1.75 FAR in JDA area and other
urban areas, which has been doubled by Urban Governance
Department order dt. 19.02.07 in new developed and New
Township areas, subject to condition that overall FAR of the
Township area shall not exceed 1 (one). FAR for Hotels already
established would be increased from 1.75 to 2.0 to allow
construction of an additional floor. But in both circumstances, land

coverage area shall be similar to previous permissible area.

But in such cases only rooms would be permitted for
construction rather than restaurant, bar or banquet hall etc.

12
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Other such policy matters which are related to Hotels and other
Tourism units and which are not covered in this Tourism Unit
Policy-2007, will be put up through nodal department on the
basis of merits to BIDI for appropriate decision.

All concessions available in Rajasthan Investment Policy
Scheme 2003, shall also be available to all tourism units.

Nodal Department

For infrastructural development of all tourism units, Tourism

Department shall work as Nodal Department.

After the approval of the Tourism Unit Policy 2007 by the
Cabinet, concerned departments would not be required to
send to the cabinet amendments in their respective rules/
sub-rules and notifications. Concerned departments can
make such amendments at the departmental level.

*kkk*k

13

23



ANNEXURED®-3 24
e ST TRBR
rored (gu—3) fmmT

G U 2 (249) WS1.3 /11 STIOgR fémtﬁ . (6)S

yaree sdfed qf @ Wigfa Twa simh 35 AN
gl 2 R Rig SR |

P i fwn W@ oWl d o wRardgeR e
""‘_ wﬁmﬁﬁgﬁtﬁ?@z&&zohﬂﬂﬂﬁaﬂaﬁqﬁ%
.' WOHO 4603 VHAT 590 BICUX b H0oyo FvT A 1.30 BTV M
L B e wiRe e T ST /dee ¥ A Tg IR T A
GudR g SIemaR @ IORIE -IoRd W, 1959 @ qEd
. Sowsoo W W - ST URaEH B o @ I W e
arded fpd WM @ I et @ gager e fear s

1. frol afm, W v A e |
2. HREX TS BIgd |

3. &g gITael | Lm
| g e W


ANNEXURE R-3


Government of Rajasthan AN N EXU R E R-4

Revenue (Gr-6) Dcp@? 5

No.F. 6(9)Rev-6/96pt./ 19 Jaipiir,dated R -1z e

NOTIFICATION

: In exercise of the powers conferred by section 92 read with section 102 A and 260
? of the Rajasthan Land Revenue Act, 1956 (Act No. 15 of 1956) and in supersession of this
' ' Department’s Notification No. F.6(9)Rev/Gr-V1/96 Pt.-10 date June 02, 2009 (as amended
from time to time), the State Government hereby orders that:-

1. All govermment land falling within the urbanisablc limits of Jaipur Development
Authority, Jodhpur Development Authority, Urban Improvement Trusts, and
Municipalities,  shall be transferred to Jaipur Development Authority, Jodhpur
Development Authority, Urban Improvement Trusts or Municipalities, as the case
may be.

2. The povernment land shall be transferred on payment of capitalized value of the
iand amounting to forty times of the land revenue to the State Government by the
Jaipur Development Authority, Jodhpur -Development Authority, Urban
Improvement Trusts or Mumcxpalms, as the casc may be.

“-tmmediately after the capitalized “value of (hc land is paxd by the Jaipur

. . Development Authority, Jodhpur’ Development Authority, Urban Improvement

" Trusts, or Municipalitics, as the case may be, the land shall be transferred to the

| concerned body and the land shall be recorded in their names in the revenue
- \_‘rgcords. ’ R

4. In addition to the capitalized value of the land, Jaipur Development Authority,
Jodhpur Development - Authority, Urban - Improvement Trusts or Municipal
* Corporation or Municipal Council, as the case may be, shall, on disposal of the land
through sale, allotment or regularization, have to deposit in, the State Government
account a portion of the amount received from the sale, allotment or regularisation

of the land which shzll be as follows -

(i) Jaipur Development - 20% of the amount realized : ' .
Authority/Jodhpur through sale, allotment or :
Development Authority regularization of the land.
(i1)Urban Improvcrhcnt ;e . © 5% of the amount realized
Trusts _ - through sale, allotment or R
- regularisation of the land. i
‘¢»  (ii))Municipal Corporations  2.5%of the amount realized
"% S ; through sale, allotment or
A . o regularisation of the land.
_iv)Municipal Councils . 2%ofthc amount realized
ST : through sale, allotment or
. T regularisation of the land.
o1 i-T -/ Provided that if ‘any Urban Improvement Trust, Municipal Corprotation or

é’.viunicipal Council, cn the disposal of land through sale, allotment or regularization has
deposited in the state Govermment account a portion of the amount received from such
disposal, is higher then the above, rcmaining amount of such dcposit shall not be refunded.

This notification shall bc docmed to have come mto force wef from April
01, 2005.

By order of the Governor e oA

. (Nare.,hliumar Sharma)
Deputy Secretary to Government
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Copy forward to the following for information and necessary action:-
P.S to Hon'ble Chief Minister, Raj.

P.S to Hon'ble Revenue Minister, Raj.

F.S to Chief Sacretary, Raj.

P.S to Principal Secretary, Revenue Deptt.

All Divisional Commissioners/ All Collectors, Rajasthan.

Registrar, Board of Revenue, Rajasthan,Ajmer.

Superintendent, Government Central Press, Jaiper for publishing of the Notificati
in the Rajasthan Gazettee extraordinary dated..............

8. Settlement Commissioner, Jaipur.

9. Joint Registrar, Library Judges, Supreme Court, New Dethi.
10. Director, Public Relation, Jaipur. _ {
11. "Ravira" Board of Revenue, Raj, Ajmer. ‘ I

SOy A B i R

Ol
\’l

kS

12. Director, RRTI, Ajmer. : AT

13. Accountant Gerenal, Jaipur.

14. Financial Advisor, Revenue Board, Ajmer.

15. Dy Registrar (F&A) Board of Reveaue, Ajmer .
16. Director. Information & Technology (Computer), Jaipur. ' i
17. Director, Panchayat and Development Department, Jaipur.

18. All Dy. Secretary, Depariments of Revenue, Secretariat.

19. Dy.Secretary Revenue. (Gr.-1) Department, for uploading on website.

«a‘\)’/
Dy. Secretary to Government
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